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S ’ CENTRAL ADMINISTRATIVE TRIBUNAL
/ ‘ KOLKATA BENCH, KOLKATA

0.A/350/578/2021 Date of Order: 11.08.2021

Coram: Hon’ble Ms. Bidisha Banerjee, Judicial Member
Hon'ble Dr. (Ms.) Nandita Chatterjee, Administrative Member

Bi)iod Kumar Singh, son of Late Devi Prasad Singh,
aged about 44 years, working as a Trackman, NF.
Railway, residing at 301/D, Barak Colony, Post -
Jhajaria, Dist.- Malda, Pin 732125.

--Applicant
vs-

1. Union of India, through General Manager, NF.
Railway Board, Maligaon, Guwahati 781011.

9  Union of India through Secretary to the
Government of India, Department of Pension and
P.W Lok Nayek Bhavan — 110001.

3 Senior Divisional Personnel Officer (P) N.F.
Railway, Katihar, P.O. + P.S. — Katihar, Dist. —
Katihar, Bihar 854105. '

--Resp ondents

For The Applicant(s):  Mr. A. Chakraborty, counsel
‘ * Ms. P. Mondal, counsel .
For The Respondent(s)i Ms. D. Das Banerjee, counsel

ORDERORAL

‘Per: Ms. Bidisha Banerjee, Member (J):

‘Heard 1d. counsel for both sides.
9. This application has been preferred to seek the following reliefs:

“) An order do issue directing the respondents to extend the benefit of Old
pension Scheme to the applicants and to treat him as members of Railway Old

Pension Rules.

(i) Pass an order directing the respondents to amend the office memorandum no.

. 57/04/2019-P&PW(B) dated 17.02.20 issued by the Department of Pension & PW,
Government of India since the said para no. 7 is violative of the Judgment passed by
the Delhi High Court and to allow him and.to allow the applicants to switchover to
Railway to Railway Pension Rules, 1964.

ili) Pass such further or other order or orders and other relief(s) as may be deemed
fit and proper in the peculiar facts and circumstances of the present case.”
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3. The brief facts of the case as narrated by 1d. Counsel for the applicant
is that, applications were invited by Railways from eligible SC, ST
candidates for filling up of 590 posts of Trackman and Khalasi in NF
Railway vide employment notice no. NFR-11/2001. The apblicant applied
for the said post and got appoiﬁted as a Trackman in Katihar division

vide office order dated 05.04.2005. .

Ld. Counsel for the applicant submifé that the vacancies is of 2001,
however, the appliéant was engaged in 2005. The grievance of the
applicant is that since he had joined the post after 01.01.2004, he could

not exercise options for Old Pension Scheme.

4. . ’fhat, recently Hon’ble Apex Court in UOI vs Shabad Prakash
Punia SLP(C) No. .7373/2021 has affirmed the decision of the Hon’ble
High Coﬁrt of Delhi in WP 9252/2020, granting benefits under .Old
‘Pension Rules of 1é72. to person:s selecte.d against vacancies of pre
01.01.2004 eveﬁ where selection was cofnpleted after 01.01.2004 l.e after

the effective date of New Pension Scheme.

5. At hearing, Ld. Counsel for the applicant would submit that he
would be fairly satisfied if a direction is issued to the competent authority
to consider the case of the applicant in the light UOI Vs. Shabad Prakash

Punia supra, within a time bound manner.

6. Accordingly, with the consént of both the sides, we dispose of this
O.A with a direction upon the competent authority to consider the case of
 the applicant in the light of the judgment supra, and décide t}'le. claim of
the applicant in accordance with law within a period of 3 months from the

date of receipt of copy of this order. In the event the applicant deserve the
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relief as prayed for, an appropriate order in accordance with law be issued

within the said period.

7. It is made clear that we have not entered into the merits of this

matter and, therefore, all points are kept open for consideration
'.9'-;“1 ks

8. This OA accordingly stands disposed of. No costs.

- -
;;
(Nandita Chatterjee) | ' | (Bidisha Banerjee)
Member (A) . . Member (J)
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